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(delivered by Hon'ble Mr. P.K. Kartha)

The .Tipplicant has filed the hip 2396/92

Gtatinq thsi; he hss nc grievijnce .nnd the

respondent-; have passed orders regarding

reTixation of his pay. lie has filed an

affidavit praying that he may be'all owed to

withdraw the dppl leant. Accordingly,, the main

application is disposed of without passing any

0rdcr. MP 2396/92 is also nl1 owed,

There will be no order as to costs.
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